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ROC VS. M/S COMAC INDUSTRIAL RESOURCES

8.12.06

&sem: CP for ROC.
. 2 ACCUSO{j are abS(?l'H

Process Scerver St Subroto Muknanoee  who had
served process W/sB82-83 Cr P ¢ Against accused Rajendoer
Kumar Aggarwal is present. His statement is recorded as CW 1.

I have perused his stalement as well as reports on the
process U/s 8283 Cr.P.C given by tum. | am salistied that
accused Rajender Kumar Aggarwal 1s not lraccable and no
property capable of bing attachea v bis name sowd be losated

In view of this, he is geclared PO

Notice be issued to process server with respect to other

accused persons directing them o appear in person jor recerding

of their statemenis for 12.7.07.
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ROC Vs. M/s. Comac Industrial Resources Ltd. -

r— 24.4.2009

Present: CP for ROC.
A

-~

f"' Other accused are absent since long.

Accused No.3 is PO.

File taken up today on mentioning of Ld. CP that matter is

fixed for 27.4.2009, however, the process server SI Subhas Banik has

“appeared today. Ld. CP submits that his statement will be recorded
today itself as he has come from Kolkata. Request is allowed.

Staf:er;lent of SI Subhas Banik recorded regarding process
u/s. 82 Cr.PC against accused no.4 Arun Kumar Binani.

SI Subhas Banik also placed on record report regarding
process u/s. 83 Cr.PC against the same accused. The said process
server has not come. However, nothing was attached. Theref'ore,. no
need to call the process server concerned. Process w/s. 82 Cr.PC has
been validly executed. Accused Arun Kumar Binani has not appeared
today. He is declared PO.
| Process ws. 82 Cr.PC against accused no.2 has not been
issued. Same be issued for 9.12.2009. Date of 27.4.2009 is cancelled.
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Wmu/,\_ﬁ (SANJAY BANSAL)

ACMM-02/NORTH/DELHI
24.4.09
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ROC V Comac Industrial Resources Ltd.

e

24.4.09

C‘&" 2 SI Subhas Banik, now posted at North Port Police Station,
Port Division, Calcutta.

On S. A. tl
On 29.11.05, I was posted as SI in Jora Bagan
Police Station and was entrusted with the process U/s 82 Cr.PC with
respect to acc\used Arun Kumar Binani R/o 285C, Ravindra Sarani,
Calcutta-6. 1 visited the stated address and searched for the accused
but he could not be located. I pasted a copy of process of proclamation on
the notice board of the police station and a copy thereof at the
conspicuous place near the stated address of the accused and also
published the process by beat of drums. 1 have given my report on the
processes U/s 82 Cr.PC. The same is Lx. CW2/B and bears my
signature at point A. I have also brought a copy of a report of SI Subroto
Pal of Jora Bagan PS vide GD entry No. 1047, dated 12.3.06 regarding

execution of process uw/s 83 Cr.PC. The same is Ex. CW 2/C.

RO & AC (Sanjay Bangal) _
Sohen Bat ACMM-02/North/Delhi
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ROC VS. COMAC INDUTRHAL RESOURCHS

CW1o Srgtemoent of Sub inspocior Suemie Munhanee P oo tusia,
Cal&-ltafg
ON S!\.E_ ‘

On 4.4.2006, 1 was ontrusted with service of process w/s 87

Cr.PC wilth respect to accused Rajodnder Kumar Aggarwal Hwoent 1o }

“the address of accused ic. 16, Nalini Scth Road Calculta, West

Bengal and scarched ior the accused bul he could not be located. |-
pasted a copy of process on the notice hoard of the court and a copy

thereof al the con%‘picuous ptace near the staled address of e

accused. | have given my report on the process of accused s

gz

Cr.PC. The sameis Ex.CW. /A,

On 4.6.2006, | was enfrusted with processes U/s 83 (r FT
with respect to abovesaia accuscd. | wont 1o the stated address Dut
could not locate any movable or immovable property capable of being

-

attached in his name. My report on the process u's 83. Cr G g

Ex.CW.1/B, :
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